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duce a Bill further 10 amend the Constitu-
tion of India.

MR DEPUTY.SPEAKER : The ques-
tion is :

““That leave be granted 10 introduce a
Bill Turther to amend the Constitution
of India.”

The motion was adopted,

PREVENTION OF COW SLAUGH-
TER BILL1

SHRI BHARAT SINGH CHAUHAN
(Dhar) : 1 beg 0 move for leave {0 Intro.
duce a Bill to prevent cow slaughter in
India.

MR, DEPUTY.SPEAKER ! The ques-
tion 18 :

“That leave be granted to introduce a
Bill to prevent cow slaughter in Inda,"

The motion was adopted.

SHR! BHARAT SINGH CHAUHAN :
1 introduce the Bill,

14,52 hrs.

REPRESENTATION OF THE
PEOPLE (AMEND.
MENT) BILL}

(Amendment of sections 123, 169
and isertion a{ sectien
1254

o wow fagrdt wrnnft (Rnfoae) @ &
qaar war
‘i e gfafafeer  wlwfras,
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MR. DEPUTY-SPFAKER : The Gues-
tion js

““That leave be granted to iIntroduce a

Bill fvrther to amend the Representa-~
tion of the reople Act, 1951,

The motion was adopted,

et mzw fordt miwdoy : & fadaw
=1 gearfon Far g

14 54 hrs.

CONSTITUTION (AMLNDMENT)
BILL}

(Amendment of articles 81, 82,
and insertion of new article
2814)

MR. DEPUTY.SPEAKER : How much
time shall we tuke for this 2 I think, 1§
houts,

SHR1 MURASOL] MARAN (Madras
South) : We should have two hours,

MR. DEPUTY.SPEAKER : Al right,

SHR1
more !

MURASOLI MARAN: 1}

“That the Bill Turther to amerd the
Constitution of India, be taken into
consideration,”

This is a simple Bi1} aod isnotof a
controversial astute, 1 think the House

S—-—
$ Publisbed in Osxetie of India Extraordinary, Part 11, section 2, dated 28-5-71,
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will nppreciate the spirit and the intention
behind this Bill. The idea is that no
State should be penalised by the loss of
its repraventation  in the House of the
people for sincerely implementing the
family planning programme and no State
should be deprived of revenues by way of
grants or plan assistance by the Union
just hecause of that reason,  Arlicle 81
of the Constitution describes the com-
position of the House of the People : there
shall be allotted to ench State a number
of seats in the House of the People in
such manner that the ratio between that
number and the population of the State ix
so far as practicable the same for all
States, Clause (3) defines ‘ropulation’ :
ropulation as ascertained at the last
preceding census of which the relevant
figures have been published, Article 82
seeks the readjustment of seats after each
census: upon the completion of each
census, the allocation of seats in the
House of the People to the States and the
division of each State into territorial con.
stituencies shall be readjusted by such
nuthority and in such manner as Parlia-
ment may by law determine. It means
the delimitation commission is created
and ‘it goes into the Question of fixing the
number of seats for ench State so that the
proportion of seats 10 the population is as
far as practicable the same fur all the States,
As representation in the House of the people
is linked with preceding census, the compo.
sition in the context of such represent-
ation 10 the states changes every time after
the” census figures. Let me remind the
Hoyse of what happened to our compozition
after the 1961 census. Because of decrease
in '}hc population, Andhra Pradesh and

- Tamil Nadu. lost . two seats and U.P. lost

oné¢ seal whereas Assam, Gujarat. Punjab
gained two -seats’ each, - also,
Kerala,
Mysore and Rajasthan gained one Seat each
and West Bengal, the luckiest State got
‘the phenomenal increase of four seats, The

. Oslon Tetritories in toto got three seats,
- 'The mcture would have been- chnnnéd if
. i 4h& Delimitation _
. functioned wnsder tha. Canttal. Act of:. 1961=

Commission  which
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62 acted differently. If the total number
of seats of the House of the People” were
retuined and distributed according to the
ropulation of 1961, some of the States
would have lost heavily, For instance,
Andhra Pradesh,- Tamil Nadu and U.P,
would each have lost three seats and Bihar
would have lost one, This has been
mitigated by increasing the total number
of seats in the House. The Delimitation
Commission could save two seats for U.P,
and one seat for Bihar but Andhra and
Tamil Nadu lost two seats each, This may
look natural in democratic countries
hecause democracy after all is nothing
but counting of heads. WBut India is in a
unidue situation.  like other developing
countries there is the problem of a
galloppping rise in populntion, On the one
hand there is decrease in moriality rate
and on the other hand increase in the
birth rate. Hud 1 moved this Bill in
1921 1 wonld have known for certain the
immediately preceding decennial percen-
tage variation was negative of the order
of 031, Between 1911 and 1921 our
population declined by one million
from 251 million to 250 million. Thereafter,
we never looked back.

15.00 brs,

The population growth between 1921
and 1931 was 10.6 per cent, In the year
1931 to 1941, the growth was 13.5 per cent.
Between 1941 and 1951, the growth was 12,5
per cent. Between 1951 and 1961. the
growth was 21,5 per cent. According to
the latest provisional figures of the census,
between 1961 and 1971, our population
growth is 24.57 per cent. Our demographic
curve is not a straight line but asteadily
claiming curve. So, it is not a source of
satisfaction, but a cause of concern,
Never in- the history of India was there -
such a galloping rate of increase in popula.’
tion as it did happen from 1951 onwards. -
In the continuous race between a decrease
in mortality and an increase in bifth, we -
are cought in dilemma.

Science itse!‘_f"' vomributmg o’ um'
-faciory -because seience - intreases the prose-
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pect of longevity and decreases the
mortality rates. So, science itself has come
forward to our rescuie by maintaining the
balance through methods of family
planning.

Indi's family plunning programme is
assuming the dimension of a social revo.
lution, 1t is «aid that the world's largest
and most widespread campaign of educoa-
tion and motion is taking place in ow
country. Family planning programme
was adopted in our country in 1952 as
an official programme. Perhaps we ate the
only one of the developing nations which
have taken up family planning programme
as an oflicial policy, Starting with a caut.
ous approach in the first Five Year
Plan, more wvigorous action ¢ tesearch
programme was taken up for implementa-
tion dunng the second Plan. The third
Plan gave a clear and emphatic recogni-
sation 10 the family planning piogramme.
! want to quote hers fiom the third Plan
record. [t says :

"“The objective of stabilising our
growth of population over a reason-
able period must be at the very centre
of planned development.™

The fourth Plaa went one step further
and 1t says ®

“It is a programme of highest prior-
ity.”

Now, Sir, we hava fixed our aim and tar-
get regarding the family plannig programme.
The aim is the annunal rate of incrense
should not be more than one and a half
per cent. But it is not so actuelly, Between
1951 and 1961, the actual rate of increase
was 2,15 nercent and now, according to the
proyisional figures of the new census, it is
2,457, Another target is to bring down the
birth rate from 40 per thousand to 25
within a decade or two. In this context we
shoudd see how other States which are
implementing the family planalng program-
me rigorously are sffected.
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Hete 15 the State of Tamil Nadu or
any other State in India which endeavours
to present a credituble achievement in
containing the growth i jorulation,
Instead of rewarding the State with
increased participation in this House, this
Partinment. and granting a  bonus of seats
in Parhament, we are curtailing the privi-
lege and doing the exact oprositive of
justice by the population policy. Some
sents huave been lost to us, We lost two
seats because of the last census figures,
and propoitionate damage is done to the
State legislature—bodies like the Assembly
and the (ouncil. This is not a question
ol merely losing one 01 two seats here and
there Ow system is described as a co-
operative federalism. Membeis of the
Treasury Bench often refer to it as a co=
operative federalism, but if we go deep
into it and remove this appendage attached
to it, the sham facade put in front of it,
you will see that ours is not 4 co-opera«
tive federulism but a bargaining federa-
lism. Those who have more bargaining
power leceive more in the form of finan~
cial assistance and other help. In this
context, it is not just one seat in this
House, ©ne seat is equal to one unit of
bargaining power. Let us not minimise
the value of one seat, During the last
Parliament, history was created in the
Rajya Sabha when the privy purses Bill
was defeated not hy one vote but by a
fraction of a vote, So we can evaluate
the value of & single seat at times of
political controversy.

The census figures show that the South
Indian population is getting decreased.
According to the last census, the South
Indian population wans 27.2 per cent of
the total Indian ropulation. But accorda
ing to the latest figures, it has come down
to 24.7 per cent. Thut means, 2 or more
south Indians will be missing in the All
india pictiire out of every 100 persons,
‘The increase in population is indicated
by the difference beiween the natnral
birth rate aud mortality rate. Bus if you
look nt the Tigures, you will find that the
birth rate is too high in the northernzone
of India, i.e. Punjab and Haryans where
it Is 43,6, In the southern zone cemprising
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Andhrg Pradesh, Tamilnady, Kerala and
Mysore, it is 38.5 per vent. In th: cantral
wone comprising UP and MP it is 42 poy
cent. In the castern .one comprising
Assam, Bihar, Orissa and West Bsngal, 1l
i9 43 3 per cent. In the western zone com-
prising Gujatat and Maharashtra, it is
428, per cent, So, the hirth rate touches
the rock bottom in the southern sone,

The death rate is lowest in the western
zone and next comes the southern sone
where it is 22 3 per cant. The highest rate
of natural increase of population is in
northern India~~24 6. The lowest rate of
increase of population is in southern
India—16.2,

Another interesting figure is this, Q
all the Indian women, the women of
Bihav be get more children According to
statistics. In Bihar 8,50 children are born
for every woman who is 47 years of age
and who has had unbroken family tife
Next comes UP with 7,47, Next come,
Mr, Piloo Mody’s State 1 e, Gujarat with
7.0 Next come Punjab and Haryan:
with 6,76. The southern States have the
lowest flgures. In Iamil Nadu, it Is only
5.7% and in Andhra it is 5.59. But in Bihyr,
it is 8.50,

' So, they ure increasing the yopulation
wherens some state, and among them the
Southern States, are not doing so in the
sense that they are vigorously and genui-
nely implementing ths family planning
methods. Why this siwuation of higher
rate of birth in some States and lower rate
of durth in other States, even though we
are having family planning programme as
ths official policy ? Firstly although family
planning is o Siate subject it is a Central.
ly sponsored programms, Yet, there is no
uniformity in attaining the target, Because
of.poor performnnce or lethargy in some
States the birth rate has increased and
thgse States where there is lethargy in
faily plansing programme gre mostly in
the eorh, semely Ustar Pradesh, BMbar
aptrRajasthen, They are not wvigorously
imptomenting  the gopulation  conirol
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msthods, Mr. B, P, Patel, Secrstary of
the Union Ministry of Health and Family
Planning, while addressing the Conhference
uf the State Health Sazcretaries and Famiiy
Planning Officers in Delhi during April
1970 observed as follows :

“The three major states Uttar Pradesh,
Bihar along with Assam have conti-
nued to show results which are below
the national average considering that
the population in these States consti-
tutcd about 40 per cent of the total
pupulation of the country, Tremend.
ous efforts are called for in these
States to give a big push to this pro-
gramme,

Here 1y a ricture of India where while in
the southern States the population 1s gett-
ing reduced in the mnorthern States,
because they have not vigorously adopted
the famuly planning programme, the
population 18 getting increased with the
result that while our representation in the
house of the people is proportionately
gelting reduced, the representation of those
States which nre not genuinely adopting
family planning programme is increasing.

In the context of the language issue
and in the context of representation in the
Cential services it 1s a grave problem,
Already our share in the Central services
is getting reduced. AS M1i. Lahkappa corie~
ctly points out, unless we produce quality
men our share in the Central sarvices may
become smaller still, States reorganisation,
which is continuously taking place. is
creating  inequality between populous Sta.
tes and smaller States and it is one of the
major pioblems of the seventies. The larg.
est population of a single State is 90
million whilst that of the smallest State is
1ess than half a million, The ratio between
them is 1: 225. There issuch & yawning
gap between ihe big and small State.

Even though the States are Considered
¢qual in the Nauonal Development coun.
cil and in the Governor’s cOnference
there is always @ battle beiween ¢ho small-
er States.und the giant States. Phe nosth.
ern States of U. P. and Bihar, which bave,
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higher bitth rates have increased their
ropulation while the ropulition has
decrensed in the southern States Consequ-
ently, the southern States are di.criminated
against in the rrocess in the matter of
parliamentary representation, Ac¢cording (o
the provistonal census figures the share of
Tamilnadu and Andhra Pradesh will be
reduced by one in the parlinmentary repre-
sentation, Of course, thete will be no
change in the cuse of Mr. Lakkappa's
State, Mysore. West Bengal gams 1or2
seats; Rajasthan pains 1 seat;  Gujarat
gains 1 seat; Madhya Pradesh.the State of
the Minister~gairs 2 scats; Makarashtra
alco gains 2 seats. In the political field,
this is the renalty we are paying for effec-
tively implementing the femily planning
rrogramme.

Let us look at the economic side of if,
We are also penalised on the economic
side. Let us think foi a while about the
consequences of not geiting enough gran.
ts, ullowances and assistance normalily
tecommended by the Fipance Commission
only because that alco follows the pattern
of Population figures of the previous
census.

My Bill provides remedy for the injury
done by the Finance Commission which
swears by the ropulation figures. Articles
280 and 281 deal with Finance Commission.
Actually, our Finande Commission are
called as the umpires between the Union
and the States in financial relations, But
the pity is that they take into account the
population figures while determining the
distribution of income.tax and excise
duly. Actually, the Finance Commission
cowes into being because of articles 280
and 281, But there is n0 mention of
ropulation figures in that article.

Whatever disagreement we may have
with our Indisn Counstitution, it cannot be
on the teore at suffient attention has not
been glven to details. As Ivor Jennings has
said, ™Our constitution abousds in too
many detafls,’” But soambow or other, the
Pinabee Commissions use royuletion figures
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as one of the deteimining factors to fix
allocation of divisible taxes and duties.

1 want to tell the House bow the Fina-
nce Commission have divided the divisible
taxes. The First Finance Commission ba-
sed its calculations, tegarding income-tax,
on the basis that 80 per cent should be on
population basis and 20 per cent on colle-
ction basis, The Second Finance Commi.
ssion fixed it in a different manner. Tt
fixed at 90 rer cent om rpopulation basis
and 10 percent on collection basis, But the
Third and Fourth Finance Commission
differed with the Second Finance Commi-
ssion and, agiecing wnh the First Finance
Commission's formula, it fixed at 80 per
cent un population basis and 20 per cent
on collection basis.

Thio Question is being asked from the days
of Sir Otto Niemeyer tn 1936 down to the
latest Finance Commission., Every time.
the Finance Commission opens the subject
and closes it. But the succeeding' Finance
Commission reopens it. So, vhe inquiry is
going on and on cvery five yeais. The
Fourth Finance Commission felt strongly
about this procedure. The I'ourth Finance
Commission headed by Dr. P G, Rajam.
anbyur says hike this

*Iaking these two faciors of popula.
tion and collection, hers can be diver-
gence of opinion as to the relative
prorortion to be assigned (o those
two factors. Tlough we discussed
various proportions, we wete eventually
mmpressed by the f.ct  that a sense
of certainty und  sabiluy as
regards the principles to be adopted in
the distribution of income-tax should
rrevail. It 1s not desirnble that every
time a new Finance Commission is
apyointed, there should be re-opening
of the basis of distribution.”

This iv the opinion of the Rajamangar
Commission, Is 14 necessary that we
should leave the tax share to {he decision
of five wise man of the Finaoce Commi.
ssfon every five years ? The answer Js ip
the negative,
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Firstly, theie should be a senmse of
certainty ana stabifity in the division of
mcome-tax and other divisible taxes. The
best thing would be that the Constitution
may fix the percentage ol share, without
going deep into the population figutes and
thus do justice to those States which aie
adopting tamily planning methods. We can
fix the petcentige 1n the Constitution
itself. It will not be very dificult bhecau e
we have a wealth of information and the
experience gained by five successive Fina-
nge Comnmussion

Dr. Rajamannar in his note 1o the 1e-
poit of the Yinance ( ommission, 1965
agrees with 1t and savs*

““As regards disribution 1n{er Se among
the several States, the general princis
piés and criteria may be laid down by
the Constitution, Here again, there has
been a great divergence in the suggesti.
ons but forward by the States before the
Finance Commnsion, relative finan-
ctal wenkpess, social and economic
backwardness, P« (aputa incomc are
some of the different criteria urged by
one ot other of the States. Since 1t 1y
such an impoitant matter as determiua-
won of the 1esources which will be
avatlable 1o cach State as a 1esult of a
schem: of davolution, there should not
be a gamble on the personal views
of five persons or a magority of them,”

He has used stiong words and he has
said @

“I'here should not be a gamble on the
persopal views of five [ersons or a
magzorty of them ™

There 13 no constitutional bar, por 1s thete
a constitutional sat ction for taking into
consideration the jurulation figures while

) thistributing the divisible 1axes and excise
guty.

MAY 38, 1911

(Amdy.) Bill 320

secondly, we shuuld consider whether
population basis s a sound criterion for
distributing resources among the States.

SHRI CHINIAMAN] PANIGRAHI
(Bhubaneswar), Are we discussing all the
aspects of Centre-State relations under
this Buli,

SHRI MURASOLI MARAN Naturally’
the Bill concerns them Iet lum go
thiough the Bill,

MR DFEPUTY-SPFAKER ; Only two
hours have been allotted for this Bill.

SHRT MURASOL! MARAN: But [
have not finished my arguments yet,

MR DEPUTY.SPEAKER If  the
hon. Member himself 15 going to take
one hour, then whete 1s the time left for
other Members °

SHHRI MURASOLY MARAN . It s
a very big 1ssue, because we are losing
our representation,

MR DFPUIY.SPFAKER
roimnt 1s that §
1estniclion,

My only
am inhibited by the time

SHRI M KALYANASUNDARAM
(Tnuchirapalli) © | beg to move that
the time be extended for this 3o that this
may be carried over 10 the next day

SHRI N. K. P. SALVE (Betul) : That
<hould also be on population bagis,

SHRI DINEN BHATTACHARYYA
(Seramrore) :  But the other Bills ars
also very important,

SHR1 MURASOLI MARAN : We do
not want to encroach on the time allotted
for other Bills, They can be tgken up on
the next day,
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MR DEPUTY-SPEAKER : 1 am only
appesling to. the hon. Members to be
very brief,

SHRI MURASO!I 1 MARAN: Secondly,
we should consider whether population basis
is n sound ctiterion for distiibuting the
resources among the States in an equitable
manner, The answer here is ‘No’, since
1t requlics that more pPer capita income
assistance should be given to poorer
States and less to the richer States,

have the Vinance
Commission done? They we fixing a
certain share o©of the iucome-tax and
excise duty, so that they may be distributed
10 the States according to the population,
But what 1 the resuit 2 The rich States
become richer, and the poor Stutes become
poarer. The shanng of these tevenues
and taxes by way of cacie duties
reipeivates  ineduities  in  the  growth
ruttern of the States. S, 1 think that
the per cqpita need rather than the size

Now, what

of the ropulation should be the ideal
critetion.

Regarding Tamil Nadu, I want to
(uote another set of figuies. The per-

centage of Tamil Nadu’s ropulation to
all Indwy’s is getting reduced census after
censys  During 1951, we were 8.3 per
cent; in 1961, it came down to 7.7 per cent
and now, according to the 1971 census,
wc are only 7.5 per cent. We begin to
think that if we were as we were in 1951,
we would have got a larger share of the
national pool of resources, the total
resources flow would have increased by
nedrly 10 per cent per year. According
t0 One dalculntion, our share of ¢entral
taxes would bave been Rs, 5 trorcs more,
That means, we are losing Rs. 3 crores
per year because of the division of taxes
and excise dutigs on the population basis.
S0, also Central assistance would have
been greater in that order, In lofo, we
are: losing early Rs, 10 crores annuglly on
this accoupt, jusi becouse we are adopting
family planning metheds, This is a rough
galculation,
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What is the alternative ?

SHRI K. LAKKAPPA (Tumkur) :
Madras has got the lion's share, Recently
the Prime Minister visited Madras.

SHRI MURASOII MARAN: As
Mr. Das Chowdhury says, we would have
had to live with fewer things if we had
a larger population. That is true, but
according to art. 275, the Finance
Commission, considering all these factors
give a separate grant also, So even if
we had kept dquiet, even if we had not
implemented the family planning
programme cflectively, we would not
have suffeted. 1t is aller all a deficit
gap. That would have been filled by the
Finance Commission. Even by keeping
quiet, be a supwne attitude like Bihar and
other States, we would hava got that
amount, But we are impleménting the
famuly planning programme effectively.

80 the alternative should be that
those States which are implementing the
family planning programmes should get
increased representation in this Parhiament.
This is a straightforward case. As
Australin has proclaimed that they will
give a bonus foi every additional child
born, here we have, here and now, to
do it in the reverse way,

I want to base my case on the census
figutes Of 1951, 1 bave these reasons for
it,  Firstly, we started our family
programme after 1951,  Secondly, we
had an annual natural rate of growth of
population in that year only, Thirdly,
we began our democratic career with our
republican Constitution in 1950-31, Seo
1 make bold to clinch this issue 1950.51
as the base year on the eve of the birth
of democtacy in India, as the bench mark
to measure our strength in the snecessive
Houses of  Parliament. Suatisticians
spesk of index numbers and normsal bgse
yours, In their ljabguage too, 1 should
add that the index of the State's strepgth
in Pariament should be in terms of the
yoar 1”17
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What stands in the way is the
constitutional provision which protects,
encourages and perpetuates the
system of parhamentuy ispiosentation on
a principle which tauntamounts to: ‘“‘the
more the childien, the merrier the
politicians’; ‘“the larger the population,
repardless of unemplovment, illeteracy,
backward agriculture or oppression by
the crime of untouchability against the
sociglly under-privileged, the larger will
be the share of their parliamentary
representation,” 1 think thisis an anti-
social policy.

One Question may be asked, Are we
to close our cyes to the reality of 55,000
babies born every day in India 7 Are
we to close oy1 eyes to the reality that
we are adding our population equal to
all the population of Australia every yeat?
The answer is, we should consider that

facior deeply. So, the 1951 figure may
be taken into account. Others have
expressed different opiniens. But, public

opinion is being developed for this kind
of i1dea. The Central Family Planning
¢Council which met in Bhopal on November
7. 199 have straogly recommended that
the estimated popfulation n 1968
should continue to be the basis of
1epresentation in Porliament and atlocation
10 the States for the neat 15 years, This
is their recommendation.

Today, we read in the newspapers that

the Rajamannar Committec on States’
Autonomy have submutted a report.
They have supported this idea, Thzy

say, the number of seats fixed for each
State in 1951 should remain unaltered
except where there was population increase
snbject to a maximum, They have given
out this report. They have said, Jet us
fix 8 maximum. Beyond that Jet us fix
it sccording to the population figure of
1951. 'That is the idea. Otherwise we
should give a bonus 10°those States which
are eflectively implenienting and genuinely
implementing  the  family planning
programmes. The question may be asked?
How can they be gnen bonus? The
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answer 18 this: The number of
representatives in this House of
Parliament, that is, the strength of the
House may be increased regarding allocation
of seats, over and above the existing
number. Well, let us arrive at some
number. That number should be applied
uniformly. Those States which are
implementing family planning programmes
resulting in reduction of population, to
the marginal extent, they should be given
a bonus of seats in this Parliament.

MR. DEPUTY.SPEAKER : You have
taken more time, Kindly conclude.

SHRI MURASOL]I MARAN : Sir, the
aim of the Private Member’s Bill is not
that it 1» accepted by the Government:
the idea is to focus the attention of the
Government to this particular problem so
that they may offer their point of view.
I have the support of hon. Members of
the House,

MR. DEPUTY.SPEAKER : But you
should give some time for the Govern.
ment to convey their views also,,,

SHRI MURASOLI MARAN : It
seems the Union Cabinet—! understand
from Press repoits—discussed this problem
and the duestion of modification of the
criteria of plan assistance 10 the States
in such a2 way that those States whicn had
done good work in Family Planning and
reduced the birth rate could get more. So,
I understand this idea js receiving the
consideration of the Government of India,

The former Upion Health Minister
(Mr. K. K. Shah) said about this On
October 28, 1970, the Cabinet discussed
this, 1 wish to read a report of the
‘Hindustan Times’ It says :

““The Health Minister Mr, K, K, Shah
who raised the discussion proposed
that the population in 1966 should be
the basis for ailotment of funds to the
States and any additional births ehoyld
not be reckoned with,
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AN BON, MEMBER : He is your
Governot now,

SHR1 MURASOLI MARAN : Former-
ly, he was your minister, I think the
Goverament is also thinking about it.
Moreover, he said this and 1 quote the
same report of the ‘Hindustan Times’. It
says :

“"Mr. Shah argued that since the bulk
of the Plan assistance was being deter-
mined on the strength of population,
under the present dispensation, the
States that lagged behind in family
planning and had a higher birth rate
could get more funds,"

So this view has been endorsed by one
of the Members of the Treasury Benches
also. S0, now we have to decide : Are
we really interested in the Family
Planning methods or not ? We should
resolve this. Here, three things are invol-
ved. One is, the actual Family Planning
Programme itself, The other is, fixation
of representation in this House according
to the population basis. And then comes
the devolution of the revenues to be spent
on the basis of population. These and the
Family Planning riogiamme as such are
contradiciory and conflicting with each
other. S0, we have to decide, We should
strike at the root of this anomaly and thus
pave the way for clipping of a few branch-
es of intruding trees of injustice.

1 think the hon. Minister will in his
reply clarify the points 1 have raised,
whether we are actually interested in
family planning or not. In the situation
is allowed to continue like this some
recalcitrant States fomorrow may not
necessarily adopt family planning methods;
they may utilise these funds for some
other purpose defeating the very purpose of
this move.

SHRI R, D, BHANDARE (Bombsy
Central) : Mtr. Deputy.Speaker, I have
carefully listened 10 the zpeech of Mr,
Maran. 1 quile appreciate his sentiments
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and arguments, His speech appears 1o be
more of an evaluation of the family plan-
ning programme; he feels that the States
which have failed to implement the family
planning should be punished and those
which have implemented it fasthtully
should be given bonus. I would certainly
join him in his plea for bonus to States
which implemented the family planning
programme.

15.37 hes.
[SHR1 S1 ZHIYAN in the Chair}

T do appieciate his view that States
which hayve failed 10 1mplement the family
planning programme should be punished.
From the figures he guve, he has made
out & good case for a bonus for his State.
But his speech appears to be more in the
nature of & grievance against the Finance
Commission. 1 concede his point that the
Finance Commission has laid down certain
criteria which should not have been
charged from time to time, [ also appre-
ciate the view point expressed regarding
the TFourth Pinance Commission. But I
think, Mr. Chairman, your State should
have pleaded more puwerfully with the
Finance Commission for getting more
allocation on the basis of collection,
backwardness of the State and other good
things which your State has done. You
should have raised your voice perhaps a
little more loudly and strongly in order
to get more allocations. His speech
appeared (0 have a political grievance
regarding language and Quota in the
services : because the Southern States
are reduced in population. They may not
be able to raise their voice whetever the
language question is raked up in this
House or outside, Similarly, in the Central
Secretariat also because of the reduétion
in population, they may not be able to
get a fair share,

Therefore, his speech deols with these
three grievances : first, far not lmple~
menting the family planning progedmme in
some of the States. Sécondly, net giving
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justice and proper allocations to the Sou.
thern States because of the reduction in
the population, by the Finance Commiss-
ion, and thirdly, it dealt with political
grievances in respect of languange and the
services.

The main Question is, do these three
types of grievances entitle the hon. Mem.
ber to come forwaid with a measure
which seeks to amend the Constitution
which has laid down a principle that rep=
resentation should he given to the people
in States in accordance with the population
figures 7 Mr Chairman, you are (uite
aware of the fact thut our Constitution has
accepted what is known as the principle of
equality of the people, This principle has
been acceptgd by various countites and
enshrined in their Constitutions, The
founding partners of our Constitution have
also sccepted the principle of equality of
the people and thut representation to be
given in accordunce with the population of
4 particular State in the legislatures and in
Parliament.  Should we give up that prin-
ciple 2 1sit a new phenomenon so far
as our country is concerned, namely, bec-
aus¢ of a reduction in pepulations we
should go back to the out-dated census
report of 20 or 30 years back ?

Have the nther countries given up this
principle of eduality of the peuple ?
What is the argument assigned, apart from
the three grievances 1 have enumerated for
the umendment of the Constitution ? My
first submission, therefore, is that these
grievances are not sufficient enough to
amend the Constitution and giving up the
principle of equality of the people enu-
neiated and incorporated in the Constitu-
tion under articles 81 and 82.

While 1 presume that hon. Members
may be aware of similar provisions and
similar provision about the equality of the
people incorporated in the different consti«
tuﬁons of the different countries of the
werld, T may report with yonr ’ru-rm’imon
il the same principle i found in the
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Constitution of the United States of Ame-
rica. Article 1, section 2 -(3) of that
Constitution provides that for enumeration
Of census at the interval of only 10 years
in such a manner as the Congress may by
law direct and the representation of the
people should be given to accordance with
the population existing in a particular
State, This principle is there in the Consti-
tution of the UL.§.A,

The same principle is found, for giving
representation to the people in accordance
with the population basis, in the Constitu-
tion of the USSR. 1 have forgotten
that article, Of course, the basis of the
working of a people’s democracy is totally
different, According to that artiele—
1 think it is article 136~—in the USSR Con-
stitution, the party is the nucleus and the
purty alone has the right since it is the
vanguard of the people and the wosking
classes,

Therefore in a sende, represeniation
is given 10 the people, may be according
to the party basis, but the fact remains
that the population of the people has
been taken into consideration eveén in
giving representation to the autonomous
States ar the federal State. That is the
Constitution of the USSR,

”

Similarly, let me refer 10 the Consti.
tution of Canada. The satne principle is
available there. It bas been incorparated
in the Constitution, 1 need not take the
time of the House by reading the article
in toto, But T will refer to some porti-
ons of it, Section 51 of the British North
Ameriea Act provides to note “on the
completion of the cencus in the year 1871
and at each subsequent decennial census,
the representation of the four provinces
shall be readjusted by such suthority in
such manner and' for such time a§ the
Parliament of Canada from time to time
provides.” The same principle is, there-
fore, incorporated there also. 1t is also
found in our Constitution. The Consti-
tution of Eire also has accepted the sime
principle.! Our Constitution, therefote, or
father our ‘founding fathors in thelr
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wisdoOm have accepted and enshrined that
principle.

According to the latest census figures and
population, representation is given to that
State or to that constituency which ought
1o be delimited according to the Constitu-
tion, and that constituency should be so
delimited as to give proper representation
on the basis of population, translating
thereby the principle of eduality of the
people which has been the basis of article
81 and article 82. Thetfore, il this princi-
ple has found acceptance over the world
and accepted by the people all over the
world in their different  Constitutions,
should we give up that principle because
some of the States have faited to implem.
ent the family planning progtamme ? By
increasing the population, should we
amend the Constitution, or should we
insist on such a remedy ? I there i8to
be a remedy, the iemedy lies in the family
planning programme vigorously. That sho-
uld be the remedy, and the amendment of
the C onstitution cannot he considered to
be a proper or wise remedy. Therefore,
let us retain the provision as it is.

We have from time to time, according
to the census (jgures, passed the Delimita-
tion Act. The Delimitation Act 1952
came after the census of 1951 and after
the census of 1961, Delimitation of Con-
stituencies Act was passed in 1962,

Therefore, we are following & certain
prificiple  4nd  certnin methods of
procedures which have been enjoined
upon us by the Constitution itself,

Coming t¢ the question of their
grievance Yegatding the finance and
disitibution ©of revenue, I would appeal
to tite public men of the southern States
toinake Out their case and fight it out
'with the Finance Commission.

. AN HHON, MEMBFR :
Agliting for g0 many years,

We have been
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SHRI R, D. BHANDARE ; Please
continue to fight, Ultimately wisdom
must prevail on the Finance Commission
10 take into consideration those four
factors, namely, collection, population,
backwardness and necessity of u pasticular
State,

1 have gone through the diflerent
reports of the Finance Commission and
1 have seen how they have changed and
modified their views and puinciples from
time to time. Now we are reaching some
finality, 1 hope that befoie we reach
the final stage of that finalty, if you
continue your efforts, you will suceed in
gelting certain specificy c¢lear, principles,
which would not be changed or modified
in futwe.

I hope you will do it.

Now, regarding the bonus and the
distribution of revenue and payment of
grants by the Union,.,(/nterruption) 1
do not find fault with your fight, Since
you have not been able to succesd so

far, 1 am advising wyou (0o continue
your fight until  vyou suceed. 1
appreciate your problem and the

sentiments behind the speech made by the
hon, Member. So far as the distribution
of revenue and payment of grants by the
Union is concerned, it is a matter to be
dealt with by the National Development
Council. Have we not evolved a forum,
a nexus, between the Centre and the

States in the gamut of Centre-States
relationship that we thrash out certamn
problems in the Natiopal Development

Council ?

I have gone through the Report
which was Submitted only yesterday the
extracts of which have been poblished
in today's papers, The Times of India
has given extracts elaborately, Ever
since your Party has got certain powerful
voice in the Honse and ever siace
Shri Manoharan spoke, for the fiest time,
in the month of March, 1967, 1 was the
Jirst mon to deal with the position of the



% Constitution
[Shri B. D, Bhandare]

Centre-States  relationship  incorporated
in the Constitution, We have developed
certain nexus. There 15 some constitutional
arrangement and we have ulso evolved
certain extra-ordinaiy-eatra.constitutional
methods whereby the nexus is established
between the Cenire and the States. For
example, there is the Planning
Commission or, 10 give You an other
example, there 1» the National Develop-
ment Council, 1If you want to fight for
more money and finance, you should
take up the matter in  the Natiopal
Development Council. 1 um certain that
your Chief Mimstet is powerful enough
10 enable hus voice 10 prevail upon in the

National Development Councit, T have
no doubt whatsoever, not the slightest
possible doubt about 1. As a result of
that powerful voice, the Central

Government is  also from time to time
allocating cettain sums which are the
cause of gricvances made by some of the
other States. Anyway, | am not dealing
with that problem at all. My appeal to
you 1s that you should take up the matter
with your Chief Minister and ask him to
fight your Case in the National Develop.
ment Council,

Sir, with these words, 1 think, no
useful purpose will be served by amending
the Constitution and | hope that my
hon, friend will seek the temedy in the
proper forum and withdraw this Bill af
he can.

SHRI SOMNATH  CHATTERJEE
(Burdwan) :  Mr, Chairman, Sir, the
Bill that we are considering today relates
to the amendment of the Constitution,
Ariicles 81 and 82 are proposed to be
amended to provide for representation
in this House on the basis of 1951 census
figures,

So far as we on this side of the
House are concerned, we appreciate the
sentiments that have prompted the hon,
Member to move this Bill, But we wish
to make an objective study Of the proposed
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amendment. [ request the hon. Mover of
the Bill also to consider it on that basis.
It is not & Question of eitker north or
south, or rorth ss—south. After al,
what is being poposed to be dope is to
amend the Constitution itsel which is
the orgume law of the countty asa
whole,

We cannot amend the Constitutien
and make a provision in tegard to the
representation in the House of the
People on the basis of the failure or
success of the family planning programme.
I requires something more than that,
So far as the total number of membership
of the House of the people is not to be
altered as is provided in article 81, we
{eel 1t will be creating an unreal situstion
it on the basis of the 1951 census figures
we 30 op huving representation in the
House of the People. That will result
in giving preference of weightage 1w
particular States and creating an unreal
situut.on so fur us the tatal population
is concerned. An increass or decrease
in ropulation may not be only due to the
success or falluic of the family planning
programme, There may be diverse
causes and reatons for it.

Coming from West Bengal as 1 do,
there has been a great increase is the
population of West Bengal for causes
wholly beyond the control of the State
Government. So many other factors are
alo there. 1 do not wish to place it
before the House from the point of view
of a particola  State, - Here, we are
considering an amendment of the
Constitution which is applicable to the
country as a whole, Therefore, to consider
representation in this House only o9 the
basis of a particular census figures, asd
for that matter of 1951, will create an
unreal situation, 1t will not take note of
an increase or decrease in the population
for diverse reasons. So far as weg on
this side of the House are concerned, we
feel that a proper representation in the
House depends on a completely different
sttucture than as it is eontained in
article 81 ol the Constitution. We feel



133 Constitution

that until and unless the Ifouse vepresents
different classes, different socicties, as a
whole, it does nol truly reflect the
tepresentation of the total population in
the country. This proposed amending
Bill does not take that into consideration.
1t only seeks to retain the total pumber
of membership. The basis of ropulation
is alsp maintained, The only diflerence
that is sought to be achieved is to
rerpetnate the representation that has
already been given on the basis of the
1951 census figures

Our submission is that so far as the
question of representation in this 1llouse
is copcerned, it has to be related on the
basis of pupulation which is sought to be
retained. But it must take note of the
difference in  the  population, either
increase or decrease in the population.
For that purpose, the census figures have
to he taken into account. For that matter,
only the current census figures hiave to be
relied upon,  Therefore, we regret that
we are upable to suprort the hon.
Member who has moved this Bill. This
is s0 far as clauses 2 and 3 of the Bill
are concerned.

Clause 4 raises a
question, namely, the allocation of
revenucs between different States. For
that matter, we from our part of the
country also feel very strongly about it
1 am very glad that the Tamil Nadu
Government has set up a Commiltee
consisting of very high dignitaries and
well.known persons, They have given a
Report the extrgcts of which have
arreared In today's papers. The Committee
is asking or suggesiing for re-orientation
it the Centre-States relatiopship and
suggesting a re-thinking on it, We do
Teel and we have demanded that the
States must have greater resources that
what they are being given now.a-days.

very important

16,00 hrs,

we are at ons with the hon, Mover,
and ip fagt, We have dgmpnded this, and
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if 1 may say sv, we shall be asking the
Central Government 10 reconsider the
position, and if necessary, we shall also
iy to move appropriate Bills for the con.
sideration of this louse 50 that the entire
Centre.State iclationship and structure is
reconsidered and the States are given
their due position 1n the federal structure
of india, so that we may not have to rush
to Delhi for the purpose of meeting our
own needs, when faige amounts of reso-
urces are being realised from the States
and given to Delhi and are not given
back to the States from which they are
coming. Therefore, it reduires a compl.
ete overhaul of the entire Centre State
relationship as now laid down in tbe Con-
stitution of 1india, which does not fulfil
the aspirations of the people of the diffe-
rent States.

We cannot be subservient to the cen.
tre for all time. We are providing the
centre with funds, and we cavnot bend
our knees before the Centre for all time
for the purpose of meeting our needs,

‘Thetefore, 1 would request the hon.
Muover not to press this particolar amend-
ing Bill, but if necessary to come forward
with a proper amendment to the Consti.
qution  which will take note of the
maladics that have crept in because of
cetain provisions of the Constitution of
india in the bodypolitic of India as a
whole, and give a complete reorientation
to the provisions especially the financial
pron isions as ale enshrined in the ('onsti-
wition of India today.

I'here is a provision in the Constitu~
tion fot the setting up of an inter-State
council, which has not been given a shape
as yet. We have demanded that various
subjects which are now enther in the
upion or Concurrent List sbould be
assipned to the State list only, because
after all, the States are functioning in
their areas and they have been given
centain powers only, bul not all the powers,
They have their obligations, but they have
not their vights. They have not the finan-
cial resources, Therefore, it requires consi-
derpble change and re-thinking about
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how several niticles of the Constitutions
can be amended or altered,

The amendment which has  baen
proposed by the hon  Movet docs not
i our subinission meet with the real eyuip-
ments of the situation We feel that unless
and until there s a retl apmoach made
to solve theve mioblems, piece meal pro-
visions like this would not help vev
much,

Befare 1 conclude, | would lthe to
assure the hon. Mover that we have
been considering the ¢ morosed ancnd
ments {1om 1 juiely obsectine joint of
view Although we iprectate his
sentiments, yet, | whould ke 1o submit
that this 1s & mattet which must depend
upon an objeetine  assessment of the
situation I wish to assure my hon.
Friend that we have Lot pothing against
the State of Tamil Nadu on the contrary,
we have the most haternal feelings for
the people and the Guvernnient of Tanmul
Nadu, and 1 would reduest my hon
Friend not to ticat owr oprosition {rom
the point of view ot any particular State
or any particular 1arts o1 tle people of
any particular Stitc  From an objeetne
point  of view, we Teel that thiy il
will not be worth-while  Thit »n why
1 would request the hon  Movu not
10 press this Bill in #s present form He
can bring forward new legnlation to
meet the requirements ol the suttution,
and we shall certainly consider 31 on
a proper and objective basts

SHRI N, SHIVAPPA (Hassen) 11nse
to mahe some salient consttutional points
for the considerayion of the hon
Mover of the Bill, 1 think thit he has
completely lost sight of the very objective
with which this Bill ought to have been
brought forwaid, namely the economic
point of view. 1am glad that he ventured
to exploit the achievement made hy Tamil
Nady s far a5 the suecess of the lanyly
planning operations are conceyned, and
my hon, friend who spoke earlier has
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afready complemented him on  this,
1thipk this particular aspect is mostly
tegressive 1n  nature. After all, we are
living tna world of progiess and coms
mutted to  progicsmve  policies  and
programmes When that 1s our commit.
ment when that 15 our aspiration, 1 do not
know why we have to go back from 1971
to 1951 ( onsidering what 1s basically in
the mind of the hon Membe: in adducing
this irgument, may 1 quote 10 him a little
bit of statistics 2 The States reoiganisa-
Uon took place 1n 1956 With that, Madias
State lost one or two seats But it was
not becwse of any significant 1esult 1n
the fanuly planming drive but mamnly
because « f the loss of certain areas trom
that Stue  Some areas jormly 1n the State
were divided, some poition was added to
Madras fiom Andhra, some have been
wven 0 Mysore 1ot example, the South
kanara district which was in Madras and
many other parts which were in Madras
were given to Mysoie lhat means loss
of a town or area with ¢ population sufli-
cient to elect tvo MPs It was a consi-
derable loss of population, That being so,
to think m 1971 that 1t s the success
of the fanuly planning drive that has been
tesponsible for this decrease in population
and s0 we should go back to the year
1951 when the position was not so, and {0
make it the ground for such a constitue

tional amendment looks too small
a point for this August louse to
consider,

} hope my hon friend will also bear
with me If 1 give lum some more infor.
mation, Take the Andhra Pradesh and
Madras (Aleration of Boundaries) Act
of 1959, Vnder Parts 1, 11, I, and 1V
thereof, something like 300 villages had
heen left out from Lhe area of the Madrss
State, lhis would comstitute not less
than one big parhiamautary constitiesay,
How can this be compensated hy bringing
the argument of the reduction of popu~
lation by the fanuly planning drive. That
aigument biought as a reason for theé
amendment of the Constitution m a
Private Meomber's Bill ke the ome we wre
consideriag doss not seem 10  haveany
besring on the point,
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Again, under the SR Act of 1956,
Madras tost & considerable part of Chittoor
district to  Andlna and also some parts of
South Canara and some other patis to
Mysoie.

SHRI DUANDAPANI (Dharapuram) ;
In 1962 our representation was 41; in 1967
i came down to 3.

SHRT N, SHUVAPPA © After 1956,
whichever parly may have been in power,
whatevet may be the legal aspect, both
the concerned Governments, the partner
Governments  committed  themselves to
exchange the boundarics and 1in the pro-
cess, the Madras Government lost a
constderable part of its erstwhile popula-
tion, That means you ate gomg back to
1951, You are biipgimg {ortwand this Hill
now and say that we have to go back to
19510 1f you have got a population prob-
lem, let us sc¢ what you say 7 What is
the 1eal shottage of the population which
hat 1eally hit yow representative chara-
et 2 Where s the case ? The word s @
the preceding  census. It 15 a coustitu-
tional provision. For that you want to
have the census held 1n 1951. You want
the Constitution to be stagnant and thete
should be no  flexinlity. But some othei
commiitee 10 be formed now and then
once in ten years ot so for giving repre-
sentation to the people us and when
population grows, Either on the famly
planning front or on some other front, st
15 not desirable for Parliament to have 1t
tigid as in 1951, what casc has been made
out that it should be 1951 ? There is no
leason why it should be 1951, No case
has been made out,

The financial aspect comes under
281, We are glad our great stalwarts,
educationists, retired judges and sitting
judges contribute all their intellect and
expérience to certain things in the Consti-
tution. When we want to change it
for the progress of the really deserving
people, whenever socialist programmes
and policies are introduced or imple-
mented we find them not co-operative
from that corner, If there are some com-
mittess at the instance of Madeas or
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Mysore or ULP. and if they do these
things, what will be the fate of this
supreme body ? 1 want to inform the
hon. Mover that he should have brought
before this 1louse a Bill in a different
manner. He may want to appeint some
other committee 10 probe into the feasi-
bility or economic viability as fo what
should be done in respect of a particular
maiter, whether a quota should be taken
out from the Central Government for that
part of the country. We have a program=
me to encourage backward areas, whether
tn  Madias or Mysote, That is our policy,
1f the Opposition people are cu-operative
with us, schermes will be implemented
and we shall welcome that. There should
be financial allocation from the Centre
through constitutional methods by means
of nvestigation, feastbility, etc. on a
national basis, Why should theie be a
constitutional amendment for article 280
- 281 7 All the resources that the Centre
15 getting are to be distributed through
the agency of the peuple and we are the
voice of the preople here and we are sitting
here, Are we to he guided or directed
to by some small minor committee which
is 1o be set up by some State ?

We take strong objection to it. When
we see sonie States are developing some
disintegiating  tendencies, methods and
mannets in a federal o1 unitary stiuctures
of our countiy, when we have got our
own structures, when we have got our
own unitmy system, and this Central
Puthiament, why should we not ask the
Pailiament to dcliberate this, at our own
instance, and ask that a Committee be
appointed to proble into the matter ?
Instcad of that, for a particular State,
for a particular reason, if one such
amendment 13 to be made, then sbme of
my f{riends e oprusing the amendment
and rightly so on the gtound that the
Constitution is in the interests of the
nation and 1ts progress, When some talk
of more power, nobody will raise his hand
and say that the Constitution should be
amended. When it is 2 talk for the sake
of some Supreme Court judges or high
court judges or some Others, the privileged
class, then of cpurse the fundamenial
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11ght 18 always there, the green signal s
to be given, uothing to he touched This
18 how we arc thunking [hcse are smaller
things, Let us be broad and let us have 1
broader thinking lct us have a bioader
outlook to sec thit something 1s done only
within the ambit of the Constitutron

There 1s abcolutely no necessity for
a Bill like th s to amend the (onstitution
on this giound There 1s every opportu-
nity, there 14 evety ptovison, which s
enshrined in our Constitution through
which we con constitute anybody, we can
constitute somebody at the instance of
the Government, with the co-operation
of all sections of th. House, and thereby
some relief can be gihven to the govein-
ment or the people concerned Or, this
Dehmitation  Commussion will come again
withip 10 wears to go mntot If you are
interested in raising the populition, you
will 80 deal with famly planning and
raise the population and take 1 wieater
quota, But i3 1t our intention to see that
Parliament should give represuntation by
having sav, a thousand Members heie

S0, this 1s not the objevt with which
we have to function Therefote T re Juest
the Mover to withdriw this Bil tn the
broader interests ol the n~tion and to
safeguard the Consutution wnd the tnten-
tion of the framers of the (onstitution

1 thank the Ch n tor the ¢ ppottumty
gvento me to sp*ll out my tnoughts
on this Bill

st weo WMo a¥ (ATAW) Az W
sitggwr fasr evsw & amy A o
9% 0 3 vw & oA g fomr gur @

“Jt 1» seen that the main reason for
decrease 1n population 1n the State
was the effective implementation of
the Family Phinntng Programme by
this State,’
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T WA g8 § WY WA gy
& T ag ¢ 5 afwaarg 7 g fr dfrd
wifasr Aw #Y orar @ O 3q s R
SHEY T AT FH 1 9%}, o FEA
1951 %1 dag ferst a1 oy arn = gy
T3 S FCW 4G TAT 2 E 5 wrew A
211951 A HHT 1971 g% weawdw ar
Y AM A qmAwA 37 qE 3 7
st R g ag 0k 2 waArT Ay ¥
At #Y wfafalyar B ¥ afg @ AF
78 g 1 zawr wive fifvsidom mee &
AWM AT FTAT DG AN Y | W rEEw
71 afz & fa srag 3w 7 fx afa
fafars 29 ¥ afqa v i 4t & w6y
AT WAL g A ANg FAr g
geug 38 fat & @ ;1 ow won g2
a7t ian 4 B 1951 & a7 afex arg
ghgitenfar gas 1 a9 & w1-
aemm AR Ei v g R af gusar s
TAGEAT FH A 61 JE F1I0C ¥ 0 ¥EE
oiv ft ARG A WAL wmw W
ANAW AT AT aA ¥ A7 A Ay, A
ot gzt 41 qarganT T30 § Aug lqw F W
w5 ? A= AN ad & aor ww gigy
aRf As b @A N A @y &
7 afga ¥ Tq¥mr e Y 7§ g1
& agt wzar 2 fe agl dfadr onfr
AYTIET T guwr &1 gar gy wfww
A% feais 3997 auviter w7 qg A3
wfzy 5 1951 %1t qrgdrma Jae @
19%! 817 %7 g6 feladdener frar oy ?
"8 ATI W OTCAT TFT A7 1 YWY wCAT
T TR F yfa grarg wom v )
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1951 <A% %1 FU ST E 7 gAY
T Fraer gt 3 A fam s Wi

FRA T A& &1 1949 #4179 @
¥ 7 o gur v afaws ¥ fawr gm
2 Agaran g fs saw T @ &0
T 21 a3 STw—81 & anfefew
¥ faar gar & —

““There shall be allotted to such State
a numbei ot seats 1n the House of the
People 1n such manner that the ratio
between that number and the popula-
110on of the State ts so  far as practe-
cable the same for all States

zg3¥er w1 o fufgee afagra = faar
gE ra NS ¥ Tfgow w1 @ ¥
R TN 9127 3 1

safae & amwar g fs 1951 & deaw
FT WIENT Ja1 F g 9 I K ATY
wAw &7 T ¥ Az wed & fe gy SR
¥ qrgRma & azd a1 o ag 2 TF agr
& A A o fiyelt eontfiny &1 Al wATaT )
¥ fas ¥ qgdwe FE ¥ AR
W& FRy &1 wErw F fau giF
wifeathaat & agwet sar walea &, €@
forq g% qrgémem savar gk A EWaar
& 1 wewRW A qrgRMT 37 T CF FQ
N Pewr @ AU s Rl
far o¥at & argtewr a5 wf §, SR
wfa wearg a1 figar o 1+ afy awn-fer
Bty confemr @ w3, @Y gl vl O 9
¥ ufgert ¥ dfqe adr fear o
wien | 3'fe o fre gy AR ¥
faferw & foars §, t@ P ww
s EULER
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1949 ¥ sfedtzne Amedt & oA
LERERCICEEO (I C i il
A 408 97 gfaga Ftedizgem ¥4 2
frte & ag swor fear war B,

“The Committee did not go into the
details of the revised scheme of alloca~
ton of seats 1n the Counci! of States
prepared by office, as owing 10 mergers
of various types the position of the
{ndian States 15 still unsettled, They
Were of the view that it was advisable
10 postjone consideration  of the
detatled  allocation of scats to a later
date  1he Committee wlule reiterating
their previous decision that the repre-
sentation of units in the Council of
States shall be on the scale of one
reptesentative for evety million of
the population up 10 five mtilions of
the yopulation plus one iepresentative
for every addmional two mtllions of
the population thereatter, considered
It unnecessary to adhere to the
Othet decision that (he Maximum
numbet ol representatives from any
one unit shall be himited to twenty
five 1t was Tound that only two States,
namely, Madias ahd United Provinces
would be affected by the imposition
of such a limitation and that an abro-
gation of this hmit while securing
uniformity would .nvolve only an
increase by seven seat in the total
number of seats which would be well
within the overall maximum of 250
members provided for n article 67 (1)
of the Draft Constitution,”

o W g1 1471 & % o sfaorm & warw
oix 3T S¥M & €9 qrET GRATy KT,
afeq e st wiediegee oreas.d §o-
fadr =1 smw W@y 5 fau miewa 81
sitT 82 i fsd

A gE 1951 & fsww Wy
WYY TTIATNEA 2 1 sMT 1949
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[ sree o 78]

oY I FF g frad |, @ Reqd
N &Y W g aen &) K wawawr g 6
aradty waeq 1951 % @@ S a@ @
far g & & 5 za@ 99 =2 B o
&

RAAT gIEr & ag Ay = f e
weq §1 A aree & widy &, ¥ 1951 =
§oE Fumr g A ot AgE I
aged § o Rza 4 qrER W W R
Ziar g | qor s3w Y faad ard ave &
AR ¥ g wE aw maw I50E § fis ke
¥ g g qar af frmar § o Afew =
%7 Hawq ag A9 § fF ewzma¥t 11951
&Y dega 1 W7 g4y T ILIW & WA
¥ {9 w2 & Arg wATT BAT ¢ 9AE)
gt greEg ¥ gfy ok & fav sra wAr
mifgr 1 & adt wawar fn saran Ay
e £ ¥ fan Frdeqma w razhe
fsar wvar sarfgn | O A Al 2

gfe = frq o pg Mt & ag 7@
wg *7 mawm fen o wr @ s gt
&fadly raifan qw@agT A gar ¥, @
fag § cam fady Far

SHRI N, K P "SAIVF (Betwl) Mr
€ hairman, 1 118e 1o aprose this Bill totally,
fnot hecause 1 am opposed to any large
representation to the State of Tanulnadu in
this chamber, nor am 1 oppnsed to more
just and etuitable allocation of funds
irom the Centre to Tamilnadu—in fact,
it would be over-simplification of the
entire matter to say that the Ball purely
seeks these two added facilities and con-
gessions for  Tamiinadu, namely, laiger
yepresentation n the House and better
allocation of funds from the € entre~~but
becanse the 81} dislodges and dispenses
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with a cardinal and a very basic and
fundamental concept on which our entire
polity and our ( onstitution has been built
up

This Bill 1n fact hits at the root of
the equality of people to which
Mi  Bhandaie 1eierred He brought 1n
a lot of erudition in his speech, 1 wish
to confine myselt to  the common
point only  The object has been fauly
well explained 1n the purpose of the Bill
1 was wondering whether thete 18 o case
to be consideied After T heard the
arguments of the leirned Mover of the
Bl 1 am ever moie convinced that this
Bill desennes wul  might rejection, the
sooner we do 1t, the better 1t will be,

Sir, 1 can understand the grievance of
the Mover of the Bill His grievance
to my mund, 15 this  Th s, the people
of Tamilnadu wete Scnsible enough after
1951 to implement the teachings of the
Family Planning Department, they behaved
with ceitain caution and 1estraint and
discipline 1n the bedroomms 1fter 1951 and
as a4 result of thit there 1s a direct
penalty 1o the people of Tamiinadu

SHRI MURASOLT MARAN We
took it up only after 1951,

SHRI N Kk P SALVF That s,
ought we to penalise anybody retrospec-

tively ? Why did they not do 1t before
1951 7

Why should they not be pemalised
retrospectively ?

SHRI MURASOLI MARAN . 1 said,
we took it up only aftet 1951 ,,,
SHRIN. K. P SALVE 1f all the

States want to undo the dameage, how can
they do 1t retrospectively now 7 That is
the point, There should be n fair ehmnoe,
That s his grievance. 1 appreciste the
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argument, His point was this. The
Tamilnado citizens, as responsible citizens
took the Famil Planning programme more
seriously, There are other States also.
They took this programme seriously and
therefore they must not be penalised.
That is absolutely clear. AIll right; but
then, is this the only way?

Is this the only manner, the only
method, by which the grievance—if at aill
genuine—could be iedressed 7 Would it
make any difference if insted of 30, there
wonid be 32 Members There? My
responsible submission is that that by itself
would not make any difference such.

Nor, Sir, do 1 see any point in the
contention rajsed by the Mover of the
Bill that the existing provisions of Art.
81 in the Constitution is giving a
tremendous incentive to the success of
family planning. This is contrary to human
psychology, Can a man behave himself,
because he is worried that as a resuit of
his mishehaviour there is going to be
lesser representation or more representation
10 the Lok Sabha? As | said, itisa
common-sense point of view, 1 am not
a constitutional lawyer.

Argument have been advance, Tt has
been said that Art. 81 as it is enshrined
postulates or contemplates representation
to States on the basis of population,
People would not take family planning
teachings very seriously, for, if they take
it seriously, representation in this chamber
would be less, Sir, rarely have I heard
arguments which are more f{antastic than
th_is. They have no idea; it makes little
difference to people whether there are 30
representatives of Tamilnadu or 31 or 32,
33 or 35. 35 of them can do as good work
as alk 520 of us put together. So, there
is no qualitative evaluation.

After all, the Mover seems 10 reduce
the entire human problem to a simple
mathematical formula like the Malthus
theory, He worked this out with some
geometry and cams out with certain
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Malthusian proposition on population—
someone said he propounded this theory
without consulting his wife and that is
why the human aspect was completely
forgotten. But. Sir let us not be puilty
of amending the Constitutions without
proper  consultations, 1€ ,one were
10 see carefully and exaniine the scheme
of Article 81, one would find that in
terms of Article 81, the entire country is
divided into {territorial constituencies in
different States.

There are 500 such
and 25 constituencies for the Union
territories, The Constitution as such
does not speak of so muny seats per state.
1t postulates that fise hundred people
would be elected to this Chamber and
would consider the interests of the

constituencies

country or the national interests
Over and above any parochial
or narrow intetests, My very serious

objection to all that has been stated today
is this, Voluminous statistics have been
quoted by my hon. friend. 1 was simply
overwhelmed by it; 1 am a student of
accounts, but I was overwhelmed by the
statistics T was reminded of the saying
that there are three types of lies, namely
lies, damm lies and statistics,

MR CHAIRMAN : The hon. Member
may continue his speech on the npext
occasion,

16.31 hrs,

The Lok Sabha adjourned till
Seventeen of the Clock

The Lok Sabha reassembled at
Seventeen of the Clock

[MR, SPEAKER in the Chair.
GENERAL BUDGET, 1971.72

MR. SPEAKER : The hon, Finance
Misister.



